
 

    

jktLFkku jkt&i=jktLFkku jkt&i=jktLFkku jkt&i=jktLFkku jkt&i=    
fo’ks"kkadfo’ks"kkadfo’ks"kkadfo’ks"kkad    

RAJASTHAN GAZETTE 

Extraordinary 

lkf/kdkj izdkf’kr Published by Authority 
 

oS'kk[k 14] lkseokj] 'kkds 1937&ebZ 4] 2015 

Vaisakha 14, Monday, Saka 1937–May 4, 2015 
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jktLFkku fo/kku eaMy ds vf/kfu;eA 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, May 4, 2015 

No. F. 2 (41) Vidhi/2/2014.- The following Act of the 

Rajasthan State Legislature which received the assent of the 

Governor on the 20
th
 day of April, 2015 is hereby published for 

general information:- 
 

THE RAJASTHAN AGRICULTURAL PRODUCE 

MARKETS (AMENDMENT) ACT, 2015  

(Act No. 10 of 2015) 

[Received the assent of the Governor on the 20
th
 day of April, 2015] 

An 

Act 
 

further to amend the Rajasthan Agricultural Produce Markets    

Act, 1961. 

Be it enacted by the Rajasthan State Legislature in the 

Sixty-sixth Year of the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be 

called the Rajasthan Agricultural Produce Markets (Amendment) 

Act, 2015. 

(2) It shall come into force at once. 

2. Amendment of section 17, Rajasthan Act No. 38 of 

1961.- In section 17 of the Rajasthan Agricultural Produce Markets 

Act, 1961 (Act No. 38 of 1961), hereinafter referred to as the 

principal Act,-  

(i) for the existing punctuation mark “.” appearing at the 

end, the punctuation mark “:” shall be substituted; and 
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(ii) in the section so amended, the following proviso shall 

be added, namely:- 

“Provided that no Mandi Fee shall be leviable on 

fruits and vegetables. Instead, the market committee 

may collect user charges in respect of these articles, for 

the services provided by the market committee, from 

the buyer of the produce at such rate as may be 

specified in the bye-laws.”.  

3. Amendment of section 37, Rajasthan Act No. 38 of 

1961.- In sub-section (1) of section 37 of the principal Act, after 

the existing expression “conditions of trading therein” and before 

the existing punctuation mark “.”, the expression “and for 

specifying the rates of user charges leviable under the proviso to 

section 17” shall be inserted. 

द�पक माहे� वर�, 
Principal Secretary to the Government. 
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(�ा�धकृत 
ह� द� अनवुाद)     

राज� थान कृ�ष उपज म� डी (सशंोधन) अ�ध$नयम, 2015  

(2015 का अ�ध$नयम स+ं यांक 10) 

[रा� यपाल महोदय क� अनमु�त �दनाकं 20 अ�ेल, 2015 को �ा  त हुई] 
 

राज# थान कृ&ष उपज म) डी अ,ध�नयम, 1961 को और 

सशंो,धत करने के 3लए अ,ध�नयम। 

भारत गणरा�य के �छयासठव; वष< म; राज#थान रा�य &वधान-

म)डल �न>न3ल?खत अ,ध�नयम बनाता हैः- 

1. स-ं./त नाम और �ार1भ.- (1) इस अ,ध�नयम का नाम 

राज#थान कृ&ष उपज म) डी (सशंोधन) अ,ध�नयम, 2015 है। 
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 (2) यह तरंुत �वGृत होगा। 

2. 1961 के राज� थान अ�ध$नयम स.ं 38 क9 धारा 17 का 

सशंोधन.- राज#थान कृ&ष उपज म) डी अ,ध�नयम, 1961 (1961 का 

अ,ध�नयम स.ं 38), िजसे इसम; आगे मलू अ,ध�नयम कहा गया है, क� 

धारा 17 म;,-  

(i) अO त म; आये हुए &वPयमान &वराम ,चRन ''।'' के # थान पर 

&वराम ,चRन '':'' ��त# था&पत Uकया जायेगा; और  

(ii) इस �कार सशंो,धत धारा म; �न> न3ल?खत परO तकु जोड़ा 

जायेगा, अथा<त:्-  

''परO त ुफलZ और सि[जयZ पर कोई म) डी फ�स उPगहृ�त नह� ं

क� जायेगी। इसके बजाय, म) डी स3म�त, इन व# तओु ंके सबंधं म;, म) डी 

स3म�त Pवारा उपल[ ध करवायी गयी सेवाओं के 3लए, उपज के ]ेता से 

ऐसी दर पर जो उप-&व,धयZ म; &व�न�द<_ ट क� जाये, उपयोa ता �भार 

सगंहृ�त कर सकेगी।''।  

3. 1961 के राज� थान अ�ध$नयम स.ं 38 क9 धारा 37 का 

सशंोधन.- मलू अ,ध�नयम क� धारा 37 क� उप-धारा (1) म; &वPयमान 

अ3भb यिaत ''b यापार करने क� शतc के 3लए'' के प� चात ्और &वPयमान 

अ3भb यिaत ''उप-&व,धयां बना सकेगी।'' के पवू< अ3भb यिaत ''और धारा 

17 के परO तकु के अधीन उPdहणीय उपयोa ता �भारZ क� दर; &व�न�द<_ ट 

करने के 3लए'' अO त:# था&पत क� जायेगी।   
 

द�पक माहे� वर�, 

�मखु शासन स�चव। 
 

 
 

3 

रा> य के� ?�य म?ुणालय, जयपरु। 
 


